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I0.6.87 	In this application under selction 

19 of the Administrative Tribunals Act,1985 

the applicant has challenged the order of 

transfr passed by the competent authorities 

transfering the petitioner from Cuttack to 

Dhenkanal • he petitioner is nowworking as 

a Telegraphist at Cuttack. Being aggrieved 

by the order of transfer passed by the competent 

authority transfering the petitionerl to Dhenkanal, 

thepetitioner has invoked the jurisdiction of this 

Bench for interference . The main grounds oh which 

theorder of transferis sougit to beassailed are 

as follows -- 

The wife of the petitioner is working at 

Cuttack in the Film Development Corporation 

and the petitioner has marrid her only 

15 days ago. 

Father of the petitioner is 1:11  and therefore 

the petitiner is attending on him. 

The concerned authorities hae violated the 

directives of the Central Govlernment contained 

in Annéxures-4 and 5 

In order to make outa casecf malafide$ agatnst 
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the competent authorities , the petitioner 

su1nits that despite the reeomrnendations 

of the te Government of Jriss that the 

wife of the petitioner is w rking in the Film 

Development Corporation and the petitioner's 

service should be, at Cuttac • the competent 

authority paid no heed to tje same. 

The additional fact of maki g out a case of 

malafide is that the repres 1ntation of the 

petitioner against .the ordet of transfer has 

not yet been disposed of 

The petitioner being a memb1r of the executive 

and one of the leaders of t e Union , the 

competent authority has tr nsferred the 

oetitioner to henkanal o t of vindictieness. 

2. 	 True it is , that th petitioner might 

have married a lady serving in th Film Development 

/5 ' ) 

(6) 

I
Corpoation at Cüttadc 15 days aobut transfer orddrs 

are always passed by the apropria4e authority subject 

to exigency of service, we cannot interfere on that 

ground. 

3. 	 As regards illness of the father of the 

petitioner besides the bare statement of the petitioner 

and the statement of the learned counsel 	on 

:etitioner's instruction , there I no document before 

us to corroborate the statement o the learned counsel 

received on instructions from his Plient that the 

:etitioner's father is ill . 4eha4 carefully considered 

the contents of Anriexures-4 and 5.E'hy ara merely 

not mandatory. 



qq 

As regards Annexure- 10 , Central 

Governirient is not bouni to accept the 

recornmendttionsof the State Government. Hence 

we cannot say on that ground that there wis 

malafide in the transfer order of the petitioner 

to Dhenkanal. 

As regards the representation not being 

disposed of , we would say 	that it does 
-t Z4 	 20 OJ IQ AFT 11- 	 --t freA. 

notma'-e out a case of malafide/. KThe l.st ground 

regarding the sunission made at the Bar , the 

petitioner being a mnb?r of the executive of the 

Union , the appropriate authority was pursuaded 
	 4 ' 

by vindictiveness 	transfer to the petitioner from 

Curtack to Dhenkanal is equally a bare statement 

of facts made by thepetitioner in the application 

and suthiitted by the learned counsel on instruction. 

There is no evidence to the above effect and therefore 

we are slow to accept this contention. Hence the 

application is not admitted which stands dismissed 

leaving the parties to bear their own costs 

1' 
Vice Chairman. 

L 
Member r(  Judi,) 


